
 

 

Ref: AEML/CERC/2026-27/22062026       June 22, 2026 

 

To, 

The Secretary, 

Central Electricity Regulatory Commission, 

7th Floor, World Trade Centre, Tower B,  

Nauroji Nagar, New Delhi -110029 

Subject: Comments on Draft Central Electricity Regulatory Commission 

(Connectivity and General Network Access to the inter-State Transmission 

System) (Fourth Amendment) Regulations, 2026 

 

Respected Sir, 

With reference to the comments invited by the Hon’ble Central Electricity 

Regulatory Commission on Central Electricity Regulatory Commission 

(Connectivity and General Network Access to the inter-State Transmission 

System) (Fourth Amendment) Regulations, 2026 vide the letter no. L-

1/261/2021/CERC dated 20.05.2026, we hereby submit our comments on the 

same (Annexed as Annexure-I). 

Kindly acknowledge receipt of the same and request to take the same on 

record, we are hopeful that our inputs shall be considered while finalizing 

the regulation. 

 

Thanking you, 

Yours sincerely, 

For Adani Electricity Mumbai Ltd., 

 

Authorized Signatory 

(Vivek Mishra, Head – Regulatory) 

 



Annexure-I 

Comments of Adani Electricity Mumbai Ltd (AEML) Distribution business on Draft 4th 

amendment to CERC GNA Regulations 

 

S 
No 

Provision proposed in Draft Proposed Change Rational/Justification 

1 

Amendment to Regulation 26.1 
of the Principal Regulations: 
22.1. Clause (b) of Regulation 
26.1 of the Principal Regulations 
shall be deleted. 

Request to retain the provision as below: 
 
(b) Trading licensee (i) on behalf of buyer(s) 
covered under clause (a) of this Regulation, 
and (ii) engaged in cross border trade of 
electricity in terms of the Cross Border 
Regulations for injection into or drawal from 
the Indian grid. 

As per prevailing practice, Trader is responsible for 
applying for T-GNA applications for all Bilateral 
transactions and paying the T-GNA charges through 
NOAR platform. Further, during peak months Day 
ahead transactions increase substantially and the 
traders are responsible for applying and processing 
these applications till they are approved. 
 
However, as per the proposed draft, the entire 
Regulation 26.1(b) is proposed to be deleted, which 
would effectively impair the ability of Trading 
licensee to apply for T-GNA for buyers covered under 
Regulation 26.1(a). Such provision for T-GNA 
application not only provides Trading Licensees the 
flexibility for arranging power under contingency 
situations for their customers but also facilitates the 
open access eco-system as it gives the end 
consumers the ability to efficiently manage such 
operational challenges in day-to-day operation. Also, 
it is pertinent to note that many buyer Discoms may 
lack the necessary operational capability, regulatory 
expertise, and market interface and thus, the 
involvement of Trading Licensees ensures efficiency, 
reliability, and compliance within the system. Even 
otherwise, removal of traders would force the 
Discoms to apply for T-GNA for all transactions and 
this would unnecessarily increase the operational 
and compliance burden on the Discoms.  
 



 

Further, as the Explanatory memorandum 
accompanying the Draft amendment, only the 
provisions related to Cross Border trade are to be 
deleted. Therefore, only clause (ii) of the said 
Regulation could be deleted and not the entire 
Regulation 26.1(b). 
 
Moreover, Regulation 26.1 (b) does not confer any 
additional transmission rights upon Trading 
Licensses. The transmission rights continue to 
accrue to the underlying eligible buyers. The 
provision merely permits Trading Licensees to act as 
facilitators and intermediaries for applying, 
scheduling, and managing T-GNA transactions on 
behalf of such buyers. Consequently, deletion of 
entire Regulation 26.1 (b) would not enhance 
transmission security or grid management but would 
merely eliminate a facilitative channel currently 
available to eligible consumers. 
 
In view of the above AEML proposes that only clause 
(ii) of Regulation 26.1(b) may be deleted, while 
retaining clause (i). 
 


